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_ ORISSA ACT 6 OF 1995 _ |
" {* THE CODE OF CRIMINAL PROCEDURE (ORISSA AMENDMENT) ACT, 1994]

[Recoived the assent of the President on the 10th March 1995 first published in an extraord.maty vissue
of the Orlssa Gazette, dated the 13th April, 1955.] -

AN ACT TO AMEND THE CODE OF CRIMINAL PROCEDURE, 1973
TN ITS APPLICATION TO THE STATE QF-ORISSA

v - &

Ba it enacted by the Leglslature of the State of the Onssa in the Forty-ﬁfth Year of
the Republic of India, as fo]lows :

Short ttles - 1g This Act. may be’ called the Cede of Criminal Procedure (Orissa Amendment)
ot, 1994, Lh ,

Am : 2. In.gection 25 of the Code of Criminel Procedure, 1973 (hereinafter referred to 2 of 1974.
codmodt oo the said Codo), to sub-section (2), the followmg provsio shall ba mserted
sectlon 28,  namely :— - o

“Provided that nothing in this sub-section shall be construed, to prohibit the
State Government from exercising its control over - Assistant . Pubhc Prosecutors
through police officers.” . .

‘Amendment 3. In the First Schedule to the saide Code; in the entry under column 35 relatmg 45 of “60'-
+ totho Fira)§ to sectior 354 of the Imdian Pcnal Cade, 1860 for the word “Ballable" the word
Schedule. <o on.pgjlable” shall be substituted”.

*For the Bill, see Orissa Gazette, Extraordjnary dated the 14th December -
1994 (No. 1499).

LY
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Orissa Act 11 oF 1997

" +THE CODE OF CRIMINAL PROCEDURE (ORISSA AMENDMENT)
ACT, 1997

[Reeelued the assent of the President on the 20th October 1997, first published
in an extraordinary issue of the Orisse Gazette, dated the 5th November 1997]

AN ACT TO AMEND THE CODE OF CRIMINAL PROCEDURE, 1973 1IN 1TS
- APFLICATION TO THE STATE COF Onm

BE it enacled by the Legislature of the State of Orissa in- thc Forty—elghth Yea.r
of the Republic of India as follows:—

Short title. 1.9‘1‘7!115 Act may be called the Code of Gnmmal Pracedure (Onssa Amendment)
Act, 199

* Amendment 2. In section 167 of the Code of Criminal Procedure. 1973, in paragraph (@) 3 of 1974
cl'{i? section  of the proviso to sub-section a),— . - o

(i) for the wotds *under this paragraph” the words “under this section”™ shall
be substituted; and .

(Jf) for the words “mnety days” wherever they occur, the words “one hundred
and twenl}r days" shall be substituted,

*For the Bill see Orissa Gazefie, Exiraordinary, dated the 7th December 1997 (No. 1317).
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ORISSA ACT 6 OF 2004

THE CODE OF CRIMINAL PROCEDURE {ORISSA AMENDMENT) ACT, 2001
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ORISSA ACT 6 OF 2004

*THE CODE OF CRIMINAL PROCEDURE (ORISSA AMENDMENT) ACT, 2001

- . [Received the assent of the Governor on the 11th May, 2004, first published in an
Extraordinary issue of the Orissa Gazette dated the 11th June, 2004 (No. 807)]

AN ACT TO AMEND THE CODE OF CRIMINAL PROCEDURE, 1973
INITS APPLICATION TO THE STATE OF QRISSA,

Be it enacted by the Legislature of the Stala of Orissainthe Fiﬂy—ihird Year
of the Republic of India as follows:— )

Shorl tille. 1. This Act may be called the Code of Criminal Procedure {Orissa
Amendment) Act, 2002, '
A‘;‘;“d‘t‘f‘i'“‘g 2. 1n Section 9 of the Code of Criminal Pracedure, 1973 (hereinafter referred 2 of 1974.
L+ clion 3. ) . - - .
¢ to as the principal Act}, to sub-section (3}, the following provisions shall be added,
namely:— '

“Provided that notwithstanding anything to the contrary contained in this
Code, an Additional Sessions Judge in a district or subdivisidn, other than the
district or subdivision, by whalever name called, wherein the headquarnters of ihe
Sessions Judge are situated, exercising jurisdiction in a Court of Sessions shall
have all the powers of the Sessions Judge under this Code, in respect of the
cases and the progeedings in the Criminat Courls in that district or subdivision for
the purposes of sub-segtion (7) of Section 116, Sections 193 and 194, clause (a)
of Section 209 and Sections 409 and 449: '

Pravided further that the above powers shall not be in derogation of the
powers olherwise exercisable by an Additional Sessions Judge or a Sessions

Judge under {his Code.”
Amendment 3. (n the first Schedule to the principal Act, for the existing entries relating
o e. o Sections 272, 273, 274, 275 and 276, the fallowing entries shall respectively
. be subsliluied, namely —
- "Seclion Offence Punishment Cognizableor  Bailableor By what
non-cognizable non-bailable Court triable
(1} ) (3) R (5) {©)
272. Adulterating food or drink intended |rhprisonment Cognizable Non-bailable Caurt of
for sale, so as to make the same (orlife and Session,
. noxious. ~ fine, ' )
-273. Selling any foad or drink as food Ditte Ditto " Ditto Ditto
and drink, knowing the same to ‘
be noxious. :
274, Adulterating any drug or medical Ditte Ditto Ditto - Ditto

preparation intended for sale so
as to lessen ils efficacy, or to
change its operation, or 1o make
it noxious.

*For the Bill, See Orissa Gazette, Exlraordinary, dated the 11th June 2004 (No, 807)
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{1) (@) (3) (4) {5) {6}
275. Offering for sale orissuing from  Imprisonment  Cognizable Non-baitable  Courtof
a dispensary any drug or medical forlife and - Session.
preparalion-known to have been fine.
adulterated.
276. Knowingly selling or issuing from Ditto Ditto Ditto Ditto.".

a dispensary any drug or medical
preparation as a different drug or
medical preparation,
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